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Union of India & Ors. : Applicants

T -

Major R.N.Mathur :
CORAM:

Hon'bls Mr.Q.P.S%har Member (Adm. )

Hon'ble Mr.Patcan Pralkash, Member(Judl)

PEF HON'BLE MP.0O.P,EHAFMA, MEMBER(ADM).
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excess of Fs.65,000/- would be veimburssd by him. However,
since a chequs of Rs.l lac wasg made out by th: authovitizs in
£ Babtra Hospitdl that amount was got paid to the
ospital. The Trikbunzl in ice ovder dated 12.5.95 had held that
the applicant was not reapenzikls  for mzking payment of Ps.l
lac to Batra Hospital and ithat payment of this amount was mads
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5. In the review application, the first point raized by the
respondents is that thevre was a facitual zvror in the order of
the Tribunal to the effect that whavreas ithe charges payable to

che Batva Hospital ware F2.65,000/-, an amounc o©

paid to  th: Hogpital. According to the govit. respondants,
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governmeni s liabili limited to only P2.6E,000/-. Further,

according to them, the amount pavables to Patva Hospital i= to
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view of the chaque for Rs.l lac iszved by
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Hospital was made on the basia of a loan

the orviginal applicant with a clear undertaking
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Patra Hozpital &t the ratse which is prescribed for CSHE pati

namely Fs.65,000/-. Wz do not se2 any error in our ordsr in

10. We have carcfully conzidered all thz submissions made in

We £ind thait theve is no evrror apparsnt
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